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(ii) Thlephones have been sanction d 
for all the Io titutions/Officcs of 
Social Welf re D pamueot of 
Delhi Administration. 

(iii) To improve 1hc staff..chlld ratio 
in all the Children's Home, a 
proposal for addlliooal staff i 
under consi dcration . 

(iv) 2 additional Homes hav been 
san lioned. 

(v) An expert GrQUp constituted for 
th perspective pla.a.ning for Chil-
dr< o's Homes in DcJhi ror 
tbt oel'.t 10 years i J o 
studying the fun ti oing of 
the Home with a view to id ot1-
fying long term measures. 

Supreme Court bas already appointed 
a Penal of Inquiry to ex.amine the work-
ing of Nari iketan and the follow1na 
steps have been taken in accordnn e w11b 
the directions of the Court :-

( ) A .Board of Visitors lw been 
appointe-1 by tho Lt. Governor uod r 
Rule 41 of the Supr loo of Immoral 
Traffic in Women and Girls Act Rules. 
'The Board comprises of eminent women 
S<.cial Workers and others .. 

(b) Various additfonal ameoeti have 
been provided like augment lion of waler 
supply, prevision of separate rooms for 
sick inmates elc. 

(c) Tailoring and music clas.5C$ re .run 
as vocational programme. Adult literacy 
classes are regularly conducted. 

(d) Recreational facilities like T. v .. 
indoor games etc. have been provided. 

(e) Supre iou of Immoral Trafic in 
Women and Girls Act rules have been 
made applicable to Nari Niketa.o as a 
whole. 

(C) Explanation of tbe. Supcrlntendend 
bas been called for aod she has been 

mad to te the quarter Crom Nari 
Ni clan Campus. 

Ext on of Railway Line from D rmiu1apt 
to broom 

2594. SHRI AJOY BISWAS: Will 
the Mini 1er of RAlLW YS be pie 9Cd to 
SI IC: 

(a) whelcr tlle sun·cry conducted by 
the R ilv. y utbority and orth t 

oun ii have ubmitted their rcporis 
regarding Clllcnsi n or R ii y line from 
Dharmana1ar 10 broom; 

~b) details or the reports submitted by 
Ra1lw y authority and the orlh Ea.st 
Council; and 

{c) what 11eps arc DIGlllp 1cd by 
Governmcll for atension of R.ail y 
line from Dbarmll.D4ga.r 10 broom ? 

TH£ Ml !STER OF RAIL WA S 
CSHRI A.8 .A. GHANl KHA 

HA DOHU.RJ) (a) lo ( ) No 
survey bas been cun ed out for 
extension or R ii y line up10 Sab-
room.. Surveys bnvc, bo\lle\-ec, bC'Cn 
c:a:rncd out ti r e:JUenMOn railway lio~ 

from Dbannanapr to Apruta a.ad the 
position i a.s folio 

(i) From Dbarmana.pr 10 K.umar-
ahat. a MG rail J1ok bu bcco 

n 110.oed o.nd co tnJCuon wort 
is in proar 

(ii) Kumargbat to Ap.rtaJ.a..Uj)daUn 
or Tta.fllc-cum.-Bnaioeerina ur-
ey. bcina carried OUI by the 

railway on blhalf of N rill 
Eastern Council, is in pro111 
A dc:ci ion on tbi rail link wUt 
be taken after .receipt d rutlny 
of tbc updated um:y report. 
subject to clearance: by Plaonio.a 
Commission and availability of 
resourca. 

There iJ at present 110 proposal under 
ccn dMalion for a rail link beyond 
Aprtala upto Sabroom. 




